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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL CHENNAI

Appeal No.35 of 2024 (SZ)

Kasim Alayan Appellant

VS.

The Water / Air Appellate Authority
Rep.by its Chairman,
ThiruvartarIthapuram and others Respondent(s)

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, KERALA
STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE,

PALAKKAD.

I, Sri. J. Aurther Xavier, aged 55 years, S/o. Jo§eph; Now working as

Environmental Engineer, Kerala State Pollution Control Board, District Office, Palakkad,

2-d respondent in the above appeal.

1) The appellant had applied for Consent to Operate of a saw mill on 18.09.2015.

The document from Industries Department dated 17.07.2015 attached with the

application showed that the total power required in the unit was 21 HP. Being an

old unit, siting criteria for new saw mills were not made applicable. The house of

the complainant was shown at 34 m from the centre of the building. Hence

Consent to Operate dated 01.11.2015 was issued to the appellant which was
+'

renewed on 17.12.2021 and is valid upto 3 1.08.2026. A copy of the Consent and

its renewal are produced herewith marked as Exhibit –R2 (A).

XL

2) A complaint against the saw mill of the appellant was forwarded by the Secretary,

/r,==%% Alanallur Panchayth, Palakkad, dated 26.07.2022. Based on this complaint, Board
//_ cb\\filj41 p, XR\

/:I>,;-----X?:}\ofa'i'I' i"'p”t'd th' 'it' '" 11.08.2022. Th' ”mpI'i”t w” 'g'i''t th' "'i”
q :{/ a,a&? 3 q. ) !':'b'd d"'t p'11"tion f”m th' ”w mill. Th' ''mplai'''t, who is the 4th ”'p'"d'"t

\:d# bbY--*.i:U’:-=1:~
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here, alleged that the unit had expanded, constructed building nearer to his house,

installed new machinery and all these caused increase of pollution, in .the

inspection it was found that the distances from the boundary and from the

complainant’s house shown in the site plan attached with the Consent application

submitted for R2 (A) consent was different from the actual distance available. This

showed that the building of the unit has expanded without prior permission of the

Board. The enclosure was also not adequate. Hence letter dated 19.08.2022 was

issued to the Appellant to give explanation for violation of conditions of Consent

5.4 and 5.17. A Copy of the letter is produced herewith marked as Exhibit – R2

(B)

3) The appellant submitted letter dated 05.09.20222 in reply to the instructions given

by the Board. In the reply appellant stated that the unit was operating with 36 HP

from 2000-2001 financial year onwards and that he has not made any expansion.

But in the attachments of this letter, in a letter submitted to thu Secretary, Alanallur

Panchayath, the appellant had stated that the band saw was installed in 2017,

which is after obtaining, the consent. A copy of the letter dated 05.09.2022 is

produced herewith marked as Exhibit – R2 (C).

4) On verifying the forest license and acknowledgment (Part – II) of the industries

department of the. year 2015, it was clear that at the time of grant up Consent on

01.11.2015. The machineries were Re-saw – 16 HP, Planer – 5 HP, Total 21 HP
\\h

only. Copy of forest license and acknowledgment (Part – II) are produced

herewith marked as Exhibit –R2 (D) and Exhibit –R2 (E) respectively. Hence

as it was clear that expansions of machinery happened without prior permission

from the Board after obtaining Consent to Operate, Show Cause Notice dated

13.10.2022 was issued to the appellant directing to show cause why Consent shall

not be withdrawn for the following reasons.

• The saw mill has installed 16 HP band saw without adhering to distance criteria

of25m to residences and 10 m set backs.

• The band saw has not been

Ollfn

TPD

shifted as per Boards in$tructionsdated 19.08.2022

it7fJi5lgF? Te:.TiER_
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A copy of the notice dated 13.09.2020 is marked as Exhibit –R2 (F).

5) The appellant submitted reply dated 21.10.2021 to the notice in which he again

stated that he has not installed new machinery after obtaining Consent of the

Board. A copy of the reply dated 21.10.2022 is marked as Exhibit – R2(G).

6) in between Board Officials conducted inspection dated 11.10.2022 at the

appellant’s saw mill. Notice of inspection in Form-II as per Air (Prevention &

Control of Pollution) Rules, 1981 was given to the appellant and it was duly

acknowledged. Copy of the notice marked as Exhibit – R2(H). It was found in

the inspection that the Boards instructions to replace the saw mill has not been

complied.

7) Order dated 31.10.2022 was issued to the appellant withdrawing the Consent to

Operate as per provisions of the Air (Prevention and Control of Pollution) Act,

1981 as he had violated the Consent conditions and not complied with Board’s

instructions. A Copy of the order is produced herewith marked as Exhibit –R2

(J). Copies of the inspection-reports of Board Officials of inspections dated

11.08.2022 and 11.10.2022 is produced herewith marked as Exhibit – R2(K).

8) The Board official has inspected the unit on 26.09.2024. During inspection the

unit was not working and bushes have grown all around the unit and also noticed

that the Board’s instructions to relocate the band saw was not complied.
:+.

All the above are true to the best of my knowledge, information and belief.

Dated this the 28th day of September 2024.

a •I 1 4;

fLI)a

DEPONENT

DiE!:{c! !) [;cap }>;i3Xk3€3
4
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VERIFICATION

I, Sri. J. Aurther Xavier, aged 55 years, S/o. Joseph, now working as

Environmental Engineer in the District Office - Palakkad of the Kerala State

Pollution Control Board at Palakkad, duly authorized to file this reply on behalf

of the Kerala State Pollution Control Board do hereby verify on this, the 28th

day of September 2024, that all what is stated above is true and correct to the best

of my knowledge, information and belief and is borne out from the records

maintained in our office.
ball aS i

Rr)

:::F:iF

({r ',:.d,.IIgbAA:IW

J. AURTHER XAVIER. Environmental Engineer,
J. AL;RTiIER X/\V\

District Office - Palakkad „._T:- 'iT 't:': = Ii':--- :' -

CIs:' ici Off;- e, F::::\kai
Kerala State Pollution Control Board, Palakkad.

\+ c: Board

:R

\*: I qB
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL SOUTHERN ZONE, CHENNAI

Appeal No.35 of 2024 (SZ)

e

Mr. : Kasim Alayan

VS.

The Water /'Air Appellate Authority
Rep.by its Chairman,
Thiruvananthapuram and others

Appellant

Respondent(s)

AFFIDAVIT

I, J. Aurther Xavier, aged 55 years, S/o. Joseph, residing at Annal

lllam, Canal Pirivu, Pampam Pallam P.O, Palakkad, Kerala -678621, do

hereby solemnly affirm and state as follows:

I am now working as the Environmental Engineer, District Office – Palakkad

Kerala State Pollution Control Board at Palakkad. I am competent to and duly

authorized to represent the 2-d respondent in the above case.I know the facts and

circumstances of the case. The factual submissions made here underin paragraphs 1 to

8 of the reply are true and correct to the best of my knowledge, information and belief

The legal submissions made therein are made on advice received from Counsel. In

these circumstances, it is just and necessary that this Hon’ble Tribunal may be pleased

IIIL

to accept the accompanyiog reply on file and it is so humbly prayed in the interests _ 9f__&
&Q&)d

justice in this case. ON , h M //& '->-'---"-~\( $\
\\\

J. AURTHER XAVIER, DEPONENT U– T– T :; { d 3a a-;3/ } % }}

Solemnly affirmed and signed before me by the literate deponem ELlj\\ Jg #

personally known to meon this the 28th day of September 2024 at my office in Palakka&\:} ':T'S/\:

J. AURTHER XAVIER
STAN DING COUNSEL FOR THE 2 nd RESPONDENT C n ' ' - " . ' _ , , . __: P

Ker:::: : = , :':,-:=!i ’. ':':=be! Board
[ JI
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Exhibit R2 B 

                                                                                                           Phone : 0491 – 2505542 

E-mail : kspcbpalakkad@gmail.com 

KERALA STATE POLLUTION CONTROL BOARD 
tIcf kwØm\ aen\oIcW \nb{´W t_mÀUv 

PnÃm Hm^okv, ]me¡mSv 

DISTRICT OFFICE, PALAKKAD 
NEAR DISTRICT PANCHAYATH OFFICE, PALAKKAD – 678 001 

www.kspcb.kerala.gov.in 
 

 

In reply please refer to: PCB/PLKD/TG-180/2012        Date: 19/08/2022    

         

                      

                                                                                                                                              

From, 

 

 The Environmental Engineer 

 

 

To, 

 

 Kasim Alayan 

 Alayan House.  

 Alanallur PO.  

 Palakkad-678601. 

 

 
Sub: -  Regarding the complaint against your Alayan Timbers 

 

Ref: 1) Consent No. PCB/PLKD/IC/CO 3180/2015 dated 01.11.2015 Valid on 31.08.2018.  

        2) Consent No. PCB/PLKD/ICO/R1/16179845/2021 dated 17.12.2021 to 31.08.2026. 

 

Sir, 

          

 A complaint has been received in the board against your company, Alayan Timbers. In 

the complaint, it was stated that your establishment has been shifted close to the compound of 

the complainant and you have installed newly two additional machineries about two to three 

years ago and due to the noise and dust, the complainant and his family were suffering. During 

the inspection, it was confirmed that you are using the machines approved by the Board. 

However, it has been found that your establishment is currently not complying with the 

distance to houses and setback criteria as per the site plan contained in the application 

submitted vide Ref (1) for consent to operate of the Board. During the inspection, it was found 

that you have modified your establishment. But this is a violation of the sequence number 5.4 

condition in the Ref (1) consent to operator. Adequate closure (except access for material 

16
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movement) was not found in your establishment. This is a violation of the consent to operate 

clause 5.17. Therefore, within 15 days of receipt of this letter, you are directed to give 

explanation regarding the violation of the conditions, otherwise the procedures for withdrawal 

of consent will be initiated. 

  

 

 

 

                                                                                                                Yours faithfully, 

 

       ENVIRONMENTAL ENGINEER 

                  Sd/- 
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Exhibit R2C Translated copy 

 
 

   Date: 05/09/2022    

                              

                                                                                                                                                 

From 

 

 Kasim Alayan, 

 Alayan House,  

 Alanallur PO, Palakkad. 9846507696 

 

To 

 

 The Environmental Engineer, 

 Kerala State Pollution Control Board, 

 District Officer, Palakkad. 

 

 

Sub: -  Regarding the complaint against M/s Alayan Timbers 

 

Ref:  Letter No. PCB/PLKD/18/2012 dated 19.08.2022 from your office. 

     

The following information is submitted on the reference letter. 

My company Alayan Timbers has been operating since 1995 with all legal approvals 

and still without any public complaint and fully complying with the license conditions and 

licensed up to the year 2022-2023.   

The complainant mentioned in your letter is not clear from the letter, but as far as I can 

tell, it is believed to be my own younger brother and the owner of the neighbouring house. 

Apart from complainant, no one else has filed any complaint against my organization since 

1995 till date. 

As mentioned in your letter, the establishment has not been shifted to the complainant's 

co-bound, nor has two additional machineries been installed three years ago. 

After filing a false complaint in Alanallur Panchayat that there is a large amount of 

vibration (Jarcking) due to the operation of this establishment and as a result of which his 

house is getting cracked, my own brother, the complainant, has come to you with another false 

complaint after realizing that the said complaint has no basis in the investigation and the 

operation of the mill cannot be disturbed. Due to this, the complaint of vibration and cracking 

raised in the complaint of the panchayat has been changed and the new complaint has stated 

that it is difficult due to dust and noise. 

Therefore, in order to establish my innocence and to inform you of the malice of the 

false complaints of the complainant, the following facts are conveyed. 
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The place where my wood mill was set up and the entire land including the place where 

the complainant's and our ancestral house is standing was owned by our father Alayan Hamsa 

and this mill was set up in the year 1996-97 on the land which I took from the said place under 

the lease agreement. After setting up the said mill, my father divided the land including the 

mill between me and my brothers. No one had any rights or complaints regarding the operation 

of my mill. 

Initially, the mill started operation with 16 HP electric motor and due to periodic 

progress works in 2000-2001 with 36 HP connected load. At that time all kinds of tests were 

carried out and the mill operation was evaluated by the concerned persons. At that time there 

was only our ancestral house which was about 30 meters away from the place where my mill 

was set up, which was occupied by me and the complainant brother. 

After a long time, my brother and the complainant started building a new house. 

During the period of applying for permission from Pollution Control Board in 2015, the 

documents from your office have been carefully checked and all these things have been 

verified by conducting site inspection. The site plan submitted along with the said application 

shows the location of the adjacent buildings at the time of grant of the mill, which was our 

ancestral home 30 meters away. But in adding the name of the owner of the said house, only 

the name of my brother, who was also one of the heirs of my house at that time, was added. 

2015 during site inspection from your office 1). 16 HP connection load and mill operation in 

1996, 2). The 2000-2001 increase to 36 HP was also evident. But at the time of inspection, I 

inquired whether the complainant's house, which was completed only a short time ago, should 

be corrected and recorded in the site plan. It was not necessary to record the complainant's 

house on the basis of the advice of your office that the non-existing building should not be 

recorded in the site plan when the mill was installed, more connected load was installed, and 

new 36 HP connected load machinery was installed. 

During the pollution inspection in 2015, they noticed the difference in the quantity with 

respect to the distance of the complainant's house. The officer who came for the inspection 

discussed with each other and asked me that the mill was started later, that the house was built 

here, and that the mill was started in 1996-97 and that the house was coming here in 2008-

2009, when I told them, they asked me to show the documents. Officials checked the 

documents of panchayat license and KSEB connecting load certificate and said that there is no 

need to change the site plan. Because the mill started with 16 HP in 1996 and increased to 36 

HP in 2000-2001 when they were shown all the documents they did not change the site plan on 

the basis that they said no need to change. 
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From 1996-97 till date the complainant has full knowledge and responsibility for the 

operation of this establishment, license and collection of other fees by Alanallur Panchayat. 

Because the complainant is in Alanallur panchayat 

Panchayat Vice President in 2000-2005 

Panchayat President in 2005-2010 

Chairman Standing Committee on Development Affairs 2015-2020 

He held the post of, and was officially responsible for granting licenses from the 

Panchayat. It is clear now that there was no such complaint before the Panchayat or before the 

complainant during the said period only to obstruct the functioning of my institution with 

malicious intent. 

The establishment as referred to in your letter has not undergone any change in form or 

any change as per the site plan at the time of establishment of the mill. But considering the 

house built by the plaintiff after the time of the establishment of the mill, the slight variation is 

convincing, so I am innocent and not responsible. Adequate containment has been established 

in the facility. It can be understood by checking the same organization. And there is no 

violation of law in this institution as stated in your letter. Due to age, only maintenance work 

has been done on the roof of the said building. 

Therefore, my own brother, the complainant, has not raised any complaint before any 

authority as mentioned above. However, the complainants have acquiesced in the allegations 

leveled against my firm. (The Act or Condition of Acquiescing or giving tracit assent, 

agreement or consent by silence or without objection, Compaince) 

Realizing the above facts and realizing the bad nature of the complainant, it is requested 

that the proceedings as per this complaint be stopped and that steps be taken for the smooth 

functioning of the mill. Otherwise, if the operation of the mill is stopped, I and my family will 

lose my livelihood and also about 20 families who depend on this mill and related jobs will 

starve. I would also like to bring to the attention of the authorities that such spurious 

complaints of the complainant are against the industry friendly policy of the Hon'ble 

Government of Kerala. 

As we need any further information or take further action in the above matter, we 

request you to allow us a convenient time to explain the matter directly before you.  

 

  

                                                                                                    Yours faithfully, 

 

                      Kasim Alayan 
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Exhibit R2F translated copy 

In reply please refer to : PCB/PLKD/TG-180/2012    Date : 19/08/2022    

                              

Show Cause Notice 

 

Ref:  

1. Consent to operate No. PCB/PLKD/IC/CO-3180/2015 granted to M/s. Alayan Timbers on 

01.11.2015  

2. Consent to Operate No. PCB/PLKD/ICO/R1/16179845/2021 granted on 17.12.2021  

3. Letter of the same number sent to you on 19.08.2022. 

4. Your reply letter dated 05.09.2022 and attached documents, 

5. Letter of the same number sent to you on 14.09.2022. 

6. Your letter of reply dated 24.09.2022. 

 

WHEREAS your company M/s Alayan Timbers is governed by the Water (Control and Prevention of 

Pollution) Act, 1974, the Air (Control and Prevention of Pollution) Act, 1981 and the Environment 

(Protection) Act, 1986; 

WHEREAS  as per the above environmental laws, this establishment requires consent to operate from 

the Pollution Control Board; 

WHEREAS  this institution has been granted consent to operate valid till 31.08.2021 vide ref (1);  

Whereas this institution has been granted consent to operate -Renewal valid upto 31.08.2026 vide ref 

(2); 

WHEREAS the complaint submitted to Hon. Alanallur Panchayat Secretary by  Mr. Rasheed Alayan on 

26th July 2022  regarding the work of your organization was sent to the Board by letter dated 04.08.2022; 

WHEREAS as per the information contained in the complaint, the establishment has been moved and 

built near the compound of the complainant and the complainant and family experience difficulties due 

to noise and dust caused by the two additional machinery installed two or three years ago. 
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WHEREAS the Board official inspected your establishment on 11th August 2022; 

WHEREAS on inspection it was found that the distance to the nearby residence and setback criteria as 

per the site plan contained in the application for consent had been altered; 

WHEREAS in this regard, a letter has been issued to your establishment seeking an explanation on 

19.08.2022 vide ref (3); 

WHEREAS in the reply letter submitted by you to the Board vide ref (4) on 05.09.2022 you have stated 

that you have been working with 16 HP machinery since 1997 and increased to 36 HP as connected load 

since 2000-2001; 

WHEREAS as per Forest License dated 17.10.2015 and Industry Department Acknowledgment (Part 

II) dated 17.07.2015 it is ascertained that you had only 16 HP Resaw and 5 HP Planner (Total 21 HP) 

when granting consent to your establishment on 01.11.2015; 

WHEREAS as per letter dated 14.09.2022 vide ref (5) the newly constructed or replaced machinery 

after obtaining consent to operate on 01.11.2015 has been directed to be relocated to a distance of 25 

meters from the complainant's house and to stop the operation till the replacement;  

WHEREAS you have submitted reply letter to the Board vide ref (6) on 24.09.2022; 

WHEREAS in the letter submitted by you to the Panchayat Secretary on 08.08.2022 it has been stated 

by you that the bandsaw of your establishment was installed since 2017; 

WHEREAS your explanation regarding the compliance of the instruction vide ref (5) on the Board is 

not satisfactory; 

WHEREAS  as per the inspection of the Board officials on 11.10.2022, the 'band saw' has not been 

replaced according to vide (5); 

WHEREAS Failure to comply with direction (5) issued by the Board is a violation of the Air (Control 

and Prevention of Pollution) Act, 1981 and the provisions of clauses 1 and 2 in the consent to operate;  

Notice is given under section 33A of the Water Pollution (Control and Prevention) Act 1986 and section 

31A of the Air Pollution (Control and Prevention) Act 1981 that the Board intend to withdraw your 

consent to operate and if there is any reason for not withdrawing, you must give reply within seven (7) 

days. 

Dated 13th October 2022 

 

For Kerala State Pollution Control Board   

 

                                                                                                                 Environmental Engineer 

Sd/-   

To, 

Kasim Alayan,  

S/o. Hamsa, Alayan House,  

Alanallur P.O., Palakkad - 678601. 
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Exhibit R2 G translated copy                              

                                                                                                                                                 

From 

 

 Kasim Alayan 

 Alayan House.  

 Alanallur P.O. Kootukulam 

 Palakkad. 678601  

 Mob. 9846507696 

 

To 

 

 The Environmental Engineer 

 Kerala State Pollution Control Board, 

 District Officer, Palakkad. 

 

 

Sub:-  Explanation regarding your notice dated 13/10/2022- Reg. 

 

Ref:  Your notice No. PCB/PLKD/180/2012 Dated 19.08.2022 

2). Notice sent by you on 14/09/2022 (PCB/PLKD/180/2012) 

3). Explanation for your letter dated 24-09-2022. 

4). Your notice No. PCB/PLKD/180/2012 dated 13-10-2022  

 

     

Sir, 

 

          

I deny all the allegation in your letters except the facts admitted below in this letter. 

 

As alleged in the complaint filed by the complainant against my company M/s Alayan 

Timbers, the unit was not moved or new machinery is not installed towards compound of the 

complainant two to three years ago. 

 

I have elaborated this point in Ref (3). My unit has been operating for 27 years and all I have 

done is repair the damage on the roof of the unit due to age. I did not install two new 

machinery in my establishment, two or three years ago. 

 

KSEB has sanctioned 36 HP power connecting load in the establishment. 26.856 K W 

connected load was sanctioned on 22-10-2001 in the establishment and till date no more power 

was required or consumed other than the earlier sanctioned 26.856 K W connected load. 

Therefore, the new machinery has not been installed and used in my company. The band saw 

which has been working in my institution since 2001 has been damaged due to age and the 

shed has become inoperable and has only been restored to its proper place with the permission 
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of the forest authorities and other authorities. Therefore it is untrue to say that two new 

machines were installed in my organization 2-3 years ago 

 

My unit has been licensed by Alanallur grama panchayat since 2000-2001 to use 36 HP 

electric motor power machine. 

 

The complainant has built a house near my establishment in the period 2008-2009. So 

establishment was not moved to the compound of the complainant as alleged by the 

complainant in the complaint and two new machines were not installed in my establishment 

two or three years ago. 

 

This is the only means of livelihood for me and my family. Besides, around twenty other 

families depend on this unit for their livelihood. My unit has been working with 36 HP 

connecting load since 2000-2001 and I requests exemption from the distance criteria as 

mentioned in your letter. 

 

I am requesting not to withdraw the 'consent to operate' given to me by the board as per vide 

ref (4) and not to deny the permission to operate the Bandsaw which has been operating in my 

institution for so long and allow it to operate further. And may give me an opportunity to hear 

my side in person to prove my contentions and to produce supporting documents. 

 

  

                                                                                                    Yours faithfully, 

                      Kasim Alayan  

                              Sd/- 
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Exhibit R2 J translated copy 

 In reply please refer to : PCB/PLKD/TG-180/2012    Date : 01/11/2022    

                              

Consent Withdrawal Notice 

 

Ref:  

1. Consent to operate No. PCB/PLKD/IC/CO-3180/2015 granted to M/s. Alayan Timbers on 

01.11.2015  

2. Consent to Operate No. PCB/PLKD/ICO/R1/16179845/2021 granted on 17.12.2021  

3. Letter of the same number sent to you on 19.08.2022. 

4. Letter of the same number sent to you on 14.09.2022. 

5. Your reply letters dated 05.09.2022 and 24.09.2022 

6. Show cause notice sent to you on 14.09.2022. 

7. Your reply letter dated 21.10.2022 

 

 

WHEREAS your company Alayan Timbers is governed by the Water (Control and Prevention of 

Pollution) Act, 1974, the Air (Control and Prevention of Pollution) Act, 1981 and the Environment 

(Protection) Act, 1986; 

WHEREAS  as per the above environmental laws, this establishment requires consent to operate from 

the Pollution Control Board; 

WHEREAS  this institution has been granted consent to operate valid till 31.08.2021 vide ref (1); 

Whereas this institution has been granted consent to operate -Renewal valid upto 31.08.2026 vide ref 

(2); 

WHEREAS the complaint submitted to Hon. Alanallur Panchayat Secretary by  Mr. Rasheed Alayan on 

26th July 2022  regarding the work of your organization was sent to the Board by letter dated 04.08.2022; 

WHEREAS the Board official inspected your establishment on 11th August 2022; 
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WHEREAS on inspection it was found that the distance to the nearby residence and setback criteria as 

per the site plan contained in the application for consent had been altered; 

WHEREAS in this regard, a letter has been issued to your establishment seeking an explanation on 

19.08.2022 vide ref (3); 

WHEREAS as per Forest License dated 17.10.2015 and Industry Department Acknowledgment (Part 

II) dated 17.07.2015 it is ascertained that you had only 16 HP Resaw and 5 HP Planner (Total 21 HP) 

when granting consent to your establishment on 01.11.2015; 

WHEREAS as per letter dated 14.09.2022 vide ref (5) the newly constructed or replaced machinery 

after obtaining consent to operate on 01.11.2015 has been directed to be relocated to a distance of 25 

meters from the complainant's house and to stop the operation till the replacement; 

WHEREAS  as per the inspection of the Board officials on 11.10.2022, the 'band saw' has not been 

replaced according to vide (5); 

WHEREAS Failure to comply with direction (4) issued by the Board is a violation of the Air (Control 

and Prevention of Pollution) Act, 1981 and the provisions of clauses 1 and 2 in the consent to operate;  

WHEREAS on 13.10.2022 that you have been served with a show cause notice not to withdraw your 

consent as per vide ref (6); 

WHEREAS the reply given by you on 21.10.2022 as per vide ref (8) is not satisfactory; 

So it is hereby ordered that the Consent issued as per ref (2) to your establishment dated 17.12.2021 is 

withdrawn under sections 33A and 31A of the Water (Prevention of Pollution) Act, 1974 and the Air 

(Prevention of Pollution) Act, 1991 respectively. 

 

Dated 31st October 2022 

 

For Kerala State Pollution Control Board   

                                                                                                                 Environmental Engineer 

Sd/-   

To, 

Qasim Alayan,  

S/o. Hamsa, Alayan House,  

Alanallur P.O., Palakkad - 678601. 
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Exhibit R2 K translated copy 

KERALA STATE POLLUTION CONTROL BOARD 

 

1) The complaint received from Sr. Abdul Rasheed against M/s Alayan timbers located 

at Alanallur Gramapanchayat , 9th ward is put up in the file. 

 

2) Inspection report 

The Board officials has Inspected the unit on 11.08.2022 as per para (1). Met the 

complainant first, then inspection was conducted. The complainant informed that the 

unit was expanded towards their boundary around 2 to 3 years back and he and his 

family are facing difficulties due to the noise generated from the unit. He also 

informed that the house of the complainant got cracks due to the vibration generated 

from the working of the unit. And further informed that he has a son studying in the 

school and his son couldn’t study due to the operation of the mill and since the saw 

mill is situated near to their bed room, they couldn’t get to sleep most of the time. 

Then conducted inspection in the unit. The unit was working during the inspection. 

Resaw-16 HP, band saw- 16 HP, Plainer 3.7 HP, Resaw grinder- 1 HP, plainer 

Grinder 0.5 HP are existed in the unit. During inspection, it was found that the 

establishment has done additional construction, different from the site plan submitted 

along with the application for consent to operate. The side facing the complainant's 

residence was seen covered with metal sheet. But, the remaining sides of the mill 

(except the location where the materials were stored) were seen uncovered. It was 

found that the distance from the metal sheet enclosure to the complainant's residence 

was 8.8m, to Planner, Band saw and Resaw were 4.5m, 1.6m and 6.6m respectively. 

The distance from the covering to the complainant's side was found to be 90 cm. The 

distance criteria as per the site plan submitted by the owner was found not to be 

complied. Submitting the inspection report for further action. 

Assistant engineer 

Sd/- 

12.08.2022 

 

3) Draft put up for approval as per Para (2) 

Assistant engineer 

Sd/- 

26.08.2022 

4) Fair put up for approval as per para (3) 

Assistant engineer 

Sd/- 

27.08.2022 
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Inspection Report 

 

 

On November 10, 2022, Board officials carried out an inspection in M/s Alayan 

Timbers located at Alanallur. During this visit, it was noticed that the Resaw and Sander 

machinery were operational, while the Band saw and Plainer were not working. Also 

observed that Sawdust generated from the Plainer was deposited near to it, and 

construction of dining table was going on in the unit, seems to be using planer. The 

Band saw referenced in the complaint was not relocated as instructed by this office. 

Subsequently, officials spoke with the complainant, who reported that the unit 

continues to operate the Band saw and Plainer, causing them ongoing difficulties. They 

further indicated that the issues raised in the complaint are still remains unresolved. The 

inspection report put up for further action. 

 

Assistant Engineer 

Sd/- 

 12.10.2022 
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